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IN THE CEMTRAL ADMIMISTRATIVE TRIBUMAL

PRIMCIPAL BEMCH 3 MEW DELHI 4

0.4.No. 967/88 ) Date of decision: 23.9.93
Shrd S.K.Verma Vs, Union of India/iin.of Finance

CORAM:

R

Mon'ble Shei C.J. Roy, Member(d)

JUDGEMENT (ORAL) \

(delivered by Hon'ble Member(J)} Shri C.J. Roy) \

None present for the parties.This is an nld cas

o

coming up now. Nigther the applicant nor his counsel is

gwincing keen interest in prosecuting the cass.  Hence

the 08 is dismissed in default.
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